
     
 

     
 

  

     

   
  

   

      
     

        

    

         

           

              

          

            

             

          

           

           

           

            

             

          



NATIONAL COMPANA LAWTRIBUNAI-, MUMBAI BENCH
CP No. 207114(1)/2017

3. The Applicant Company advertised the Application in accordance with

Rule 35 of NCLT Rules by serving individual notices upon the Central

Government and Registrar of Companies.

4. For there being no objection from any of the Members of the company for

conversion of this Public Limited Company into Private Limited Company and

this Bench having not found any of the circumstances of this case ultra-virus to the

provisions of the Act and in violations of the Rules prescribed to disallow the

conversion of this Company, this Application is hereby allowed.

V. NALLASENAPATHY
Member (Technical)

B. S. V. PRAKASH KUMAR
Member fludicial)
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